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[Shri Narasimhan) 
have been advocated by us on behalf 
of Madras and Mysorp. and further 
supported by the respective State GO'll-
ernments are under consideration. 
What I am not able to understand is, 
in spite of these assurances both in 
the Budget Speech of the Railway 
Minisle" !lnd also by the Prime Mi'llS-
tfr dUI.ng the Question Hour, it is 
still in the ~tate of, what is caUed, 
under eonsideration. I '.I\Iquld really 
have expected it to br l.ake:1 as accept-
ed. When the Plan wns 'lOW publish-
('d. the entire language papers in those 
Statl's have been sorely uisappointed. 
They had expected that some all-
nouncement would be madf'. Some 
clarification will have to be made in 
the course of this deb'lle, a mo.·e con-
crete and assuring kind of explana-
tion will have to be given. Sir, all 
aspects oC the~e railway line~ have 
been sa thoroughly hrought to the 
notice of the Government that it is 
very unnl'<:esS8ry for mt~ 10 refer to 
thpm now. 

Dr. M. S. Aney (Nagpur): Do you 
want an explanation for what they 
are doing? 01' an assu!'ance that 
tbe)· will take up the plan? 

Slirt N.nat ..... n: I wa::t an expla-
nation for describing them as ma~ters 
under consideration, while we made 
it clear thot they merited immediate 
acceptance. 1 do hope that we wC'uld 
have a satisfactory and sympathetic 
an_wer when the hon. Mlr~lsteT replies 
to the debate. 

Sir we are fait dt'Vf!10pi'lg In the 
matt~r of indulltriaUration. Many 
factone. are IJ'Owin. everywhere. 
With relard to location (1f fat'tode., If 
"'her conditions are not a.ainat t!lelr 
location, it mould take place in 
areas that are aomewhat backward. 
Thoulh private entrepreneurs would 
prefer the best place and e'YeD 
State enterprUR would prefer 
ttte best plaee, tbeR IIDDIideraUoDl 
1!'boald be 11IIhtl7 r~1aad IlIIcI an 
d'ort shl:'Uld b", madl" to locat,. them 

in backward areas. That will boost up. 
the morale of the backwat'd areas like 
anything and followin. that further 
s(·lf-development will take phce. 

With theSE: words, S:r, I ctJlr.m:>nd 
the Plar. and humbly rcque~t the 
Hnuse to accept my substitute mc~ion. 

l'UfI hra. 

HE: ISSUE OF SUMMONS TO 
EDITOR OF BLITZ 

!\Ir. Speaker: I have to make a small 
announcement. I may mform the 
H("'u~e that in pursuancE' CJf the deci-
sicn of the House on the lllth August 
19fil, I have issued a ·umm.Jns to Shri 
R. K. Karanjia, Editor, Blitz. Bombay, 
to appear in person to receive the 
rf"primand at the Bill' of the Lok 
Sabha on Tuesday. the '29th August, 
1961 at 12'15 hours. I have also can-
('elled the Lok Sabh'l PI·eSg Gallery 
Cord and the Central Hail Pass issued 
to Shri A Raghavan. lh·~ New Delhi 
(·orrespondent of Blitz. 

Shrl S. M. BaDerjee (Ka::pul i. What 
d(;es the Bar of the Hou,c mean? By 
which gate will he enter lh~ H"use! 
We are supposed to be the Judges. 
N .. turally, the accused does rlet e'lter 
b~' the same gate by whicn the judges 
el'lpr. 

Mr. Speaker: There is nO quer'ic;n of 
judges. We have to impiement the 
dp.cision already taken hy the House. 
He will be brou,ht to the Bar of tb ... 
lIouse throulh some pte. Thcrefl)re. 
hI' will come throup one lale or the 
other. I will ftx up thlt Bar beyond 
'vhiC'h he cannot come in. He will 
('('me here aDd, on behalI of th. H(lUJe 
and al direeted by the Rou,e, I will 
!cl' him that he bas baeD J't'ptimaDd-
ed. That is all what I haVe to ten 
tim. There Is nothin, more that II to 
be done. 




